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Public Notice is hereby given that Mr. Nai
Pal Singh has lost the original agreement
OF FLAT NO. B 508, 5TH FLOOR,
KAMLESH APARTMENT CHSL, SHER E
PUNJAB COLONY, ANDHERI EAST,
MUMBAI - 400 093 REGISTERED UNDER
SERIAL NO. P-6001-1988 DATED
01/08/1988 BETWEEN KAMLA
CONSTRUCTION A PARTNERSHIP FIRM
(THE BUILDERS) AND SHER-E-PUNJAB
CHSL (THE OWNERS) AND SMT
SANTOSH SONAL SINGH (THE
PURCHASER) Police Complaint has also
been lodged on 28/02/2025.
Any person finding it and returning it to the
undersigned will be suitably rewarded.
Dated this 10/03/2025 sd/
Advocate Prashant Surve

703 A Wing, D.N. Nagar Deep Society.,
J.P Road, Andheri (W), Mumbai - 53.
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EDELWEISS

MUTUAL FUND

Edelweiss House, Off C.S.T Road, Kalina, Mumbai —

400098

NOTICE
NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND

Scheme”] The details of the same are as follows:

KEY INFORMATION MEMORANDUM (KIM) OF THE SCHEMES OF EDELWEISS MUTUAL FUND
MERGER OF BHARAT BOND FOF — APRIL 2025 WITH BHARAT BOND FOF — APRIL 2030

Notice is hereby given to all the Investors/Unit holders that Edelweiss Trusteeship Company Limited, the Trustee to Edelweiss Mutual
Fund (“the Fund”), have approved the merger of BHARAT Bond FOF — April 2025 (An open-ended Target Maturity fund of funds scheme
investing in units of BHARAT Bond ETF — April 2025) [hereinafter referred to as “Merging Scheme”] with BHARAT Bond FOF — April 2030
(An open ended Target Maturity fund of funds scheme investing in BHARAT Bond ETF — April 2030) [hereinafter referred to as “Transferee

Name of the Merging Name of the Transferee

Effective date of merger i.e. on

Period for providing

Scheme Scheme Maturity Date of Merging Scheme consent / Option
Bharat Bond FOF Bharat Bond FOF April 16, 2025* Wednesday, March 12, 2025 to Friday,
— April 2025 — April 2030 April 11, 2025 (both days inclusive)

(“Consent / Exit Option Period”)
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Registered Office:

Recommendations of the Committee

(Substantial Acquisition of Shares and
Regulations, 2011”).

esai House, Survey No. 2523, Coastal Highway, Umersadi, Valsad, Killa Pardi,
Guijarat -
Contact No.: +91 9167869000 | Email ID: corporate@arunis.co| Website: www.arunis.co

of Arunis Abode Limited (“AAL’/“Target Company”) under Regulation 26(7) of Securities and Exchange Board of India

NIS ABODE LIMITED

396125. India. | CIN: L70100GJ1994PLC021759

of Independent Directors (“IDC”) on the Open Offer to the Public Shareholders

Takeovers) Regulations, 2011 and subsequent Amendments thereto (“SEBI (SAST)

pertaining to Target Company

Sr. No. TOPIC PARTICULAR
1. |Date March 08, 2025
2. z\ff‘.‘rnaf)m the Target Company Arunis Abode Limited
The Open Offer is made by the Acquirers in terms of Regulations 3(1) and 4 of SEBI
3. |Deasofthe Opem ffer |0 resoning 26.00% f e Emeraing Voing Shre Gl o

the Target Company at a price of T35 per Equity Share from the public shareholders
of the Target Company in terms of SEBI (SAST) Regulations, 2011.

i) Mr. Ayush Dharmendrabhai Jasani . Acquirer 1
4. | Name of the Acquirers ii) Mr. Dharmendrabhai Becharbhai Jasani : Acquirer 2
iii) Mr. Yagnik Bharatkumar Tank . Acquirer 3
5 Name of the Manager to the | Mark Corporate Advisors Private Limited
" | Offer (SEBI Reg. No.: INM000012128)
6 Members of the Committee of |i) Leena Manish Desai (DIN: 08028345)  : Chairman
" |Independent Directors i) Megha Vikram Khanna (DIN: 08739417) : Member

IDC Member’s relationship
with the TC (Director, equity
shares owned, any other
contract/relationship), if any

IDC members are Independent Directors on the Board of the Target Company. They
do not have any equity holding in the Target Company. They have not entered into
any other contract or have other relationship with the Target Company.

Trading in the equity shares/
8. | other securities of the TC by
IDC Members

No trading in the Equity Shares of the Target Company has been done by any of
the IDC Members

IDC Member’s relationship
with the Acquirers (Director,
9. |equity shares owned, any
other contract/relationship),
if any

Neither the IDC Members are Directors in companies where nominees of the
Acquirers are acting as Director(s) nor are they having any relationship with the
Acquirers in their personal capacities.

Trading in the Equity Shares/
10. | other securities of the
Acquirers by IDC Members

Nil

Recommendation on the Open
11. | offer, as to whether the offer
is fair and reasonable

IDC is of the view that Open Offer is fair and reasonable.

Summary of reasons for

12. recommendation

IDC has taken into consideration the following for making the recommendation:
IDC has reviewed (a) The Public Announcement (“PA”) dated December 02, 2024
in connection with the Offer issued on behalf of the Acquirers; (b) The Detailed
Public Statement (“DPS”) dated December 09, 2024; and (c) The Letter of Offer
(“LoF”) dated March 01, 2025.

Based on the review of PA, DPS and LoF, the IDC is of the opinion that the Offer
Price of ¥35 per equity share for public shareholders offered by the Acquirers (more
than the highest price amongst the selective criteria mentioned under Justification
of Offer Price) is in line with the regulation prescribed by SEBI under the Regulations
and prima facie appears to be justified. However, the Public Shareholders should
independently evaluate the Offer and take informed decision in the matter.

13 Disclosure of Voting Pattern
* |of IDC

The recommendations were unanimously approved by the members of the IDC
present at the meeting held on March 08, 2025.

Details of Independent

highlighted

14. Advisors, if any None
Mr. Yagnik Bharatkumar Tank has been appointed as the Managing Director of
15. Any other matter(s) to be the Target Company in the Board Meeting held on February 07, 2025 pursuant to

regulation 24 of the SEBI (SAST) Regulations, 2011, as amended.

statement is, in all material respect, true

Place: Mumbai
Date: March 08, 2025

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this

and includes all the information required to be disclosed by the Target Company under the SEBI (SAST) Regulations, 2011.

and correct and not misleading, whether by omission of any information or otherwise,

For and on behalf of

The Committee of Independent Directors of
Arunis Abode Limited

Sd/-

Leena Manish Desai

Chairman-IDC

(DIN: 08028345)

AdBaaz

Rationale for Merger:

issued by government owned entities.

2. Benefit of current higher interest rates

Scheme until its maturity date.

3. Tax efficiency

24 months.

merger.
Consequences of merger:

allotment of corresponding original units in the merging scheme.
Consent for merger by unit holders of Merging Scheme:

following manner:

transfer into Transferee Scheme.
Exit Option for unit holders of Transferee Scheme:

(“MF Regulations”).

Scheme._

proposed merger.
Tax Consequences

to time.

Place : Mumbai
Date : March 07, 2025

*or next Business Day, if the Effective Date happens to be declared as a non-Business Day.

1. Advantage of extended maturity with same nature of underlying instrument:

The underlying fund of Merging scheme predominantly invests in constituents of Nifty BHARAT Bond Index — April 2025 and
the underlying fund of Transferee Scheme predominantly invests in constituents of Nifty BHARAT Bond Index — April 2030. Both
these indices are part of the same Nifty BHARAT Bond Index Series, the nature of the underlying constituents being AAA rated bonds

The Transferee scheme has a maturity date of April 2030. Given the current interest rate scenario, the merger may help investors
of the Merging Scheme to take advantage of the prevailing higher interest rates if they continue to stay invested in the Transferee

The investors of the Merging Scheme will be able to avail long term capital asset status for their investments and benefit from
reduced tax liability at the time of redemption from the Transferee Scheme, provided a combined holding period of greater than

The merger as envisaged above will not result in emergence of any new scheme as the Merging Scheme on its maturity date will be
merged in the Transferee Scheme. Post-merger, there will be no change in features of the Transferee Scheme and the investments
under the Transferee Scheme will be in accordance with the investment objective and asset allocation of the Transferee Scheme

The Securities and Exchange Board of India has vide its email dated February 27, 2025 conveyed it’s no objection to the aforesaid

Unit holders of the Merging Scheme who provide consent for the merger will be allotted units under the Transferee Schemes at the Net
Asset Value (“NAV”) on the Effective Date of the Merger. The Units allotted to the unit holders in the Transferee Scheme shall be treated
as fresh subscriptions in the Transferee Scheme. A fresh account statement reflecting the new units allotted under the Transferee Scheme,
will be sent to the unit holders of the merging scheme by the Fund. Upon allotment of units in the Transferee Scheme, all provisions under
the Transferee Scheme will apply. However, the period of holding for the purpose of exit load, if any, will be computed from the date of

Unit holders of the Merging Schemes having no objection to the proposed Merger in the Transferee Schemes and wishing to remain
invested need to provide consent during Consent Option Period (i.e. Wednesday, March 12, 2025 to Friday, April 11, 2025) in the

e The consent form for merger is being sent along with the merger proposal letter. The consent form will also be made available on our
website www.edelweissmf.com. Investors may submit their consent as provided above through any of the following modes:

i) Submitting original signed consent form at any of the Branch office of Edelweiss Mutual Fund.
ii) Submit through our online transaction facilities on our investor website

Note: Once consent is provided, investors are deemed to have read and provided the confirmations and declarations as per the
consent form. It may however be noted that the offer to provide consent is purely optional and not compulsory.

. Units of the unitholders who do not provide their consent for the Merger will be redeemed at applicable NAV on the Maturity Date.
The maturity proceeds will be paid to the investors within T+3 working days.

Note: In case of any pledge / lien / other encumbrance marked on any units in Merging Scheme, the same shall be marked on the
corresponding number of units allotted in Transferee Scheme.

. In case of consented investors, unit balance in the Merging Scheme as on the date of merger will be considered for executing the

i) As per Regulation 18(15A) of the SEBI (Mutual Funds) Regulations, 1996 (“MF Regulations”) and clause 17.10 of SEBI Master Circular
dated June 27, 2024 for Mutual Funds, change in fundamental attributes can be carried out only after the Unit holders of the scheme
concerned have been informed of the change via written communication and an option to exit the scheme for a period of at least
30 calendar days at the prevailing NAV without any exit load is provided to them. As per clause 2.2 of SEBI Master Circular dated
June 27, 2024 for Mutual Funds, merger of schemes is also considered as a change in fundamental attributes of the concerned
schemes necessitating compliance with the requirements as per Regulation 18(15A) of the SEBI (Mutual Funds) Regulations, 1996

ii)  Accordingly, existing Unit holders of the Transferee Scheme as on Friday, March 07, 2025 till 3.00 p.m. i.e. date of publication of this
notice cum-addendum are provided an option to exit, at the prevailing NAV without exit load, if any, for a period from Wednesday,
March 12, 2025 to Friday, April 11, 2025 (both days inclusive) (hereinafter referred to as “exit option period”), if they are not
agreeable for the merger. Redemption/switch-out requests can be submitted at any of the Investor Service Centers of the Fund or
the Registrar and Transfer Agents of the Fund viz. KFin Technologies Limited on or before Friday, April 11, 2025 (upto 3.00 p.m.). Unit
holders who hold the units of the Transferee Scheme in electronic (demat) mode need to submit the redemption request to their
Depository Participant/exchange platform. The redemption proceeds will be paid out either electronically or by a cheque within 3
Business Days of receipt of valid redemption request to those Unit holders who choose to exercise the exit option.

iii) It may however be noted that the offer to exit is purely optional and not compulsory. If the Unit holder has no objection to the
aforesaid merger, no action is required to be taken and it would be deemed that such Unit holder has consented to the merger of the

iv)  Unit holders who do not exercise the exit option on or before Friday, April 11, 2025 would be deemed to have consented to the

The Finance Act, 2015 amended the provisions of the Income-tax Act, 1961, providing tax neutrality on transfer of units of a scheme of a
mutual fund under the process of consolidation of schemes of mutual funds as per SEBI (Mutual Funds) Regulations, 1996.

As per section 47(xviii) of the Income-tax Act, 1961, allotment of units in Transferee Scheme, pursuant to merger, to unit holders of
Merging Scheme who decide to continue will not be considered as redemption of units in Merging Scheme and will not result in short
term/long term capital gain / loss in the hands of the unit holders. Further, the period for which the units in the Merging Scheme were held
by the Unit holders will be included in determining the period for which such units were held by the unit holder and the cost of acquisition
of units allotted in Transferee Scheme pursuant to merger will be the cost of acquisition of units in Merging Scheme.

However, redemption of units from the Merging Scheme and/or switch-out of units of the Merging Scheme to any other scheme of the
Fund during the exit period option shall be considered as redemption in Merging Scheme and will result in short term/long term capital
gain/loss in the hands of the unit holders depending on the period of holding of the investment. In case of NRI investors, TDS shall be
deducted in accordance with applicable tax laws for redemption/switch-out of units from Merging Scheme during the exit period and
same would be required to be borne by such investor only. Securities Transaction Tax (STT), if any on extinguishment of units under
Merging Scheme and allotment under the Transferee Scheme upon merger of schemes shall be borne by the AMC.

In view of the individual nature of tax consequences, unit holders are advised to consult his/her/their professional tax advisor with regard
to tax and other financial implications arising out of their participation in merger of schemes.

A separate written communication, containing the prescribed information in this regard will also be sent to the existing Unit holders of
the Merging Scheme and Transferee Scheme. In case any existing Unit holder does not receive the same, or in case of any queries or
clarifications Unit holders may contact us on 1-800-425-0090 (Toll free — BSNL/MTNL lines only) or 91 040 23001181 (non MTNL/BSNL
lines and mobile phone users) or alternatively, email us at emfhelp@edelweissmf.com or visit our website www.edelweissmf.com.

This addendum shall form an integral part of the SIDs / KIMs of the Merging Scheme and Transferee Scheme as amended from time

For Edelweiss Asset Management Limited
(Investment Manager to Edelweiss Mutual Fund)
Sd/-

Radhika Gupta
Managing Director & CEO
(DIN: 02657595)

For more information please contact:
Edelweiss Asset Management Limited (Investment Manager to Edelweiss Mutual Fund)
CIN: U65991MH2007PLC173409
Registered Office & Corporate Office: Edelweiss House, Off C.S.T Road, Kalina, Mumbai —
Tel No: +91 22 4097 9737, Toll Free No. 1800 425 0090 (MTNL/BSNL), Non Toll Free No. 91 40 23001181, Fax: +91 22 40979878,
Website: www.edelweissmf.com
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MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.




